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Shri MadlahGowd:1: May know 
whether any financial help is renoered 
to this institution, and if so, how much? 

Shrl K. D. Malaviya: For. this pur-
pose a sum of Rs. 14.00 towards the 
cost Df bringing out each pamphlet of 
an aver age of 16 pages is given. 

Shri B. S. Murthy: What is the name 
of this expert and what are his quali-
fications and the pay he is getting? 

Shri K. D. Malaviya: Sir. there are 
various subjec',s and I have not got 
the names of these experts? 

Sardar Hukam Sin~h: Is it a fact, Sir . 
. that the Unesco has allocated a sum of 
14,000 dollars aid for some equipment 
to this Jamia? . 

Shri K. D, Malaviya: I have no know-
ledge, Sir. 

The Prime Minister (Shri Jawaharlal 
Nehru): The Jamia Milia contains some 
of the world's best experts by them-
selves in social education. 

COMPANIES LAw 

-1766. Shri Sinhasan Singh: Will 
the Minister of Finance be pleased to 
state: 

(a) when Government propose to 
introduce 'necessary legislation to 
amend the Companies Law in accor-
dance with the recommendations of 
the Company Law Committee; and 

(b) whether Government have taken 
steps to implement such recommenda-
tions of the Company Law Committee 
as do not require any legislation? 

The Minister of State for Finance 
(Shri Tyagi): (,,) In reply to supple-
mentaries arising out of Starred Ques-
tion No. 555 by Shri S. N. Das, I ex-
plained on the 6th June, 1952. that it 
would take some time' to introduce a 
comprehensive Bill of this !;ature. 

(b) The question as to whether the 
recommendations of the nature which 
the hon. Member has in view could 
appropriately be implem"n,ed ahead 
of the general revision of the Indian 
Companies Act should be considered 
after the Report has been examined in 
the light of the comments received 
thereon. The comments received on 
the Report are at present being scruti-
nised. 

Shri Sinhasan Singh: With reference 
to) part (b), may I know, Sir, whether 
1 he Government has taken steps to 
implement the Company Law COI:,m!t-
tee's recommendation about the Jurtg-
diction of ('ourts to take cases involv-
ing over one lakh? The, Committee 
r~coITllJlended that DIstrict Judges 

should not be invested with jurisdiction 
on cases covering over one lakh. . 

Mr, Speaker: Order, order. He Is 
trying to discuss the recommendations. 

Shri Tyagi: The report has been 
circulated to State Governments, 
Chambers of Commerce and Associa-
1 ions etc. for their comments. It is 
not possible for the Government to 
implement the recommendations of the 
Committee in instalments. What is 
intended to be taken is an overall view 
after the comments are received and 
examined and we will then come for-
ward with a measure before this House. 

LoAN FROM AMERICA 

*1767. Pandit D. N. Tlwary: Will 
the Minister of Finance be pleased to 
state -whether -the Government of 
India are contemplating. to enter into 
a further loan agreement with the 
Government of U.S.A. for the purpose 
of development of this country? 

The Minister of State for Finance 
(Shri Tyagi): No, Sir. 

Pandit D. N. Tiwary: Are Govern-
ment aware that the U,S. Ambassador 
while in USA was giving an impression 
by making speeches that he was nego-
t;ating for a further loan for the Gov-
.. rnment of India? 

Shri Tyagi: We are not contempl~t­
ing at present. to enter into any loan 
agreement with the United States C.ov-
'crnment for the purpose of develop-
ment in this country. The last ques-
t~on pertained to some grants which 
the American Government had advanc-
ed towards the development of the 
country. That is not a loan, I might 
inform the hon. Member. 

Pandit D. N. Tiwary: I wanted to 
know \vhether the Government are 
aware that the U,S. Ambassador while 
in his country was making speeches 
and giving the impression that he was 
negotiating for a further loan for the 
Government of India? 

Shri Tyagi: I never read any speech 
where he had ad voca ted the grunting 
of loans to India. 

Shri S. S. More: Does the hon. Mem-
ber read any newspapers? 

Mr. Speaker: Order. order. 
Shri B. S. Murthy: Is the Minister 

aware that recently a speech was made 
in America that the aid so far given hy 
America to India was not adequate and 
therefore. the Ambassador had urged 
upon the U,S.A. to ·give more loans? 

Shri Tyagi: That is American politics, 
Sir. 

Mr. Speaker: Next <,!uestiol}. 




